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TN THE HONOURABLF CENTRAT, ADMINSTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

0.a.No. B2 of 1997

Retwern :

Gwvnd%%mw

" THF. CHTEF POST MASTER GENERAL,

Applicants

1
\ “e-
|

. A.P. CTRCLE, HYDRERABAD AND 3 OTHERS
‘ : g ... Respondents
[ h STATEMENT SHOWING THE EVENTS TN CHRONOLOGTCAL_ORDER
81. Date Particulars of events ‘ Page No.
‘ No. ?
01.‘24‘5;{%( The Applicant was allotted Quarters  in : :g
BHET, : '
09. Feb. '94  The respondent Postal Department stopped : L
payment of HRA to Applicants
03. March '494 The Respondent Postal Dpparfmpnf r9v1qu : 5
the rate of HRA w.e.f. 03/91 .
&l 04. March '94 While paying avrears of 'HRA at ‘the K
' revised rates, the respondent Postal
Department deducted HRA already pa1d to
the Applicant till 01/94
‘“'3(4 Applicant gave representation : : S;ﬁ
]
. 06. 05-07-95 This Hon ‘hle Tribunal delivered Judgment S
in O.A. NO. 67/95 .}
@lq(Q;Q Appl]cant gave representation to  : S
Respondent No.2 :
(8- App%&ﬁaﬂt gaue-ﬁ—fepreseniamimn—*f"tﬂ~w:
Respomdent—NoT2- :
09. 11~09-96 First Respnndenf directed the R-2 To .pay };T
HRA only to the applicants in O. A.iNo. g
i 67/95 in ohedience to the Judgemenf‘ in
- 0O.A.No. 67/9%
Hyderabad :
Date @

Advnﬁhte/for Apﬁlicant
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TN THFE HONOURABLE CENTRAL ADMINSTRATIVE TRIBUNAT.
HYDERABAD BENCH AT HYDERABAD

0.a.No. EDA of 1997 :
Between : (ny. \)'id‘qe\%a%o& 8[0 (ﬂ'-cSQ\OL\r\wfo‘- o__\yuz\ u\\m:s

aCel Medl OV e g Ophte (2O Clhanddrm puromn 44 (SADPLICANT
Wyderabeod, Al QT NO Qo3 (s BHEL T 2C Porcean [ olosts el -

The description of the applicant is the same as given abave in the
canse title and the address for service of summons and notices on  the
applicant is that of his counsel :

M/s. P.N.A. Christian
Shobhana Mokaat
G. Satish Manonhar
Advocates
10-3-1/3 (T Floor)
Fast Marredpally
Secunderabhad

and

1) CHTEF POST MASTER GENERAL, AP CTRCLE HYDERABAD-1

2) SUPERTNTENDENT OF PQOST OFFTCE,
SANGARFEDDY DIVISTON, SANGAREDRDY-5(2 001

3) POST MASTFR, SANGAREDDY H.O. 502 00}

4} THF SENTOR MANAGFR, FESTATE, BRHFL,
RAMACHANDRPTIRAM, HVYDIERABRAN-32

... Respondents
The description of the respondents is the same as given above in

the cavse title and address for service of summons and notices on the

" respondents is the same as given above in the cause title.
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1. Particnlars of the Order against which
the application is made :

The applicant in this Application impugns the illegal action of
the first three respondents in not paying him the House Rent Allowance
woe. f. )80l and recovering the amounts already paid to him

as H.R.A. on account of his staying in the Quarters belonging to

Rharath Weavy Rlectricals Ltd., a Government of India Undertaking.

2. Jurisdiction of the Tribunal :

The applicant declares that the subject matter of the action of
the Respondent authorities against which he wants redressal is within
the jurisdiction of this Hon'ble Tribunal under BSection-14 of the

Administrative Tribunals Act, 1985.

3. Tamitation :

The Applicant further declares that the application is thin the
limitation period prescrihed in Section-21 of the Adminstrative

Tribunals Act, 1985.

4. Facts of the case :

i) The applicant submits that he is working in the Respondent Postal

Department. as mall,  Oveleed) . -i. L under the
control  of the First three respondents. The third respondent is the
Officer who dishurses the salary of the applican# every month. In
Sangareddy Division, Sangqreddy District in the vigcinity of a
Government. of Tndia Undertakiné called Bharat Heavy Rlectricals
Limited {for short hereinafter referred to as "BREL") has got a big
towh-ship. There are many family quarters in the said town-ship under
the contraol and supervision of the Fourth Respondent.. The applicant is
not provided with accommodation by the respondents Postal Departﬁent.

Y ,
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The area in which the applicant is serving the Department is not so
developed one and since it is difficult to get acdcommodation in the
priviate honses with necessary aminities, the applicant approached the
authorities of the BHEL through his personal oral and written requests
for allotment of a quarter to him on payment of necessary monthly rent

to bhe paid by him. The respondent postal department has neither

requested the authorities of BHEL for allotment of quarters to the

applicants nor recommended his case. On the persuation of the
applicant, the authorities of the BHEL allotted him the quarters
Demomon nd¥ta
Atotment—i-et

hearing No. ;2{ﬂ3 .QI?- . « A copy of the sajﬁ letter
dated .C%51f14§3£ is filed herewith as Annexu?e—f to this O0.A. The
applicant suhbmits that he secured the said accommnﬁation by his direct
efforts and not through any assistance and help of the respondent
postal department and that he is directly paying'the rent which is
called "lLicence Fee".to the BHFEIL, every month .as per the extant Rules
in force. A copy of the receipt evidencing the payment of Rent by the
applicant. directly to the BHEL is filed herewith as Annexure—i] to
this 0O.A. ii) The applicant submits that he, being!a regular employee
of the Respondent Postal Department, is entitled for payment of House
Rent. Allowance by the respondent Postal Department.. The eligibility
candition for drawal of House Rent Allowance payable ta Government
Servants is controlled by Para-5 (¢} of the conditﬁnns for the drawal
of the House Rent Allowance given in j%?uSéLﬂé«y‘_éH%&heQ¢CZ @%gégg as
follows :
" {C) A Government servant shall not bhe entjt?ed t.o HRA, if

i)  he shares Govt. accommodation allotted rent-free to

another Government servant: or -

A YA
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ii) He/she resides in accommodation allotted to his/her
ﬁarents/son/daughter by the Central Government,
State Government, an autonomous Public Undertaking
or Semi-Govt. Organisation such as Municipality,

Port Trust, Nationalised Bank, LIC of India, etc.

1ii) His wife/her hushand has been allotted accommodation
at. the same station by the Central Govt., state
Gn%t., an autonemous Public Indertaking or Semi-
dnvt. Organisation such as Municipality, Port Trust,

eteo. whether he/she resides separtely in

"

accommodation rented hy him/her.

iii) The applicant submits that he is neither sharing the Government

accommodation allotted rent free to any other Government servants nor
residing in an accommodation allotted to his parents, sons, daughters
by any Central Governement or State Goverment or Atonomous Body,
Public Undertaking or from any Government Organjgation such as
Municipality, Part .Trust, Nationalised Banks, Lift Tnsurance
Corporation of Tndia and further his wife has. been allotted
accommodation at  the station at which he is working. The applicant
submits that in view of the above, he is fully entitiled to receive
the entire House Rent Allowance. The applicant was being paid H.R.A.
until L 3AQ" U S . . But curiously it was stopped from . l“SmTqJ .
and  the respondent postal department isg continuing the stoppage of
payment of House Rent. Allowance to the applicant even as on date. The
applicant further respectfully submits that in March '94 the
regpnndent Postal Department was pleased to extend the benefit of
entitlement of Hounse Rent Allowance at the rate at which it is paid to
the employees working jn the city of Hyderabad to the employees
working in Ramachandrapufam w.e.f. March '9]1 and as such the applicant

became eligible for the benefit of House Rent Allowance at the revised

«--.5/-
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- respectfully submits that after the said judgment was pronounced by

rate from the said date. And while paying the arrears of revised House
Rent. Allowance in the month of March '94, the respondent Postal
anthorities deducted al) the arrears of House Rent allowance_ already
paid  to the applicant from .:2J:§ffﬁi[..., the date he occupied the
BHET. Quarters till January '94. Therefore, the apblicant has not heen
paid his House Rent Allowance from the Time he occupied the Quartefs.
The applicant submits that the amount of arrears payab%g\é)oﬁiim is
Rs . I7.080 = .. cateulated from LAS<9) 00 1o e, | A
Caleutation Memo showing the arrears payabhle to him is filed as
Annexure-TTT to this O.A. The applicant submits that aggrieved by the
action of the Respondent Postal Department, he gave a representation
dated g;i“J%L{... {Annexure-IV} to the respondent . postal department,

but. the’ respondent postal authorities did not consider his

application.

iv) The applicants submit the certain simj]arlg placed employees
approached this Hon'ble Tribunal for redressal of{ similar grievance
through the O.A.Nn..GT/QS and this Hon'ble Tribunal by its Judgment
dated 05~07-96 was pleased to allow the said 0.A. holding that the
applicants in O.A.No. 67/95 are entitled for House Rent Allowance,
eventhough they are occupyng the Quarters helonging{to BHEL. A Copy of
the said orders passed by this Hon'ble Bench in é-A.No.ﬁT/QS dated

05-07-96 is filed herewith as Annexure-V. The 'applicant further
this Hon'hle Trihunal, the Applicant. gave another representation

dated 30Z7 3.4 (Annexures-VI & ¥#F) to the respondent  Postal

Authorities bringing the said Judgment. to the notice of the Second

g




FEa

6

Respondent., but the said respondents did not give any reply so far.
The applicant submits that in fact the Respondent Postal authorities
nnght to have paid the Hounse Rent allowance to jthe applicant even
without. waiting for the represantation after Fhe Judgement  dated
05-07-96 was pronounced. Rut unfortunate]y they dit not choose to do

s0. The applicant submits that the first respondent addressed a letter

- dated 131-09-96 éﬂnnexure—VTI‘ﬁ to the Second Respondent in the said

0.A. to iwmplement the Judgment in O.A. No. 67/95 to the applicants in
the said O.A. only. By the action of +the fiﬂst raegspondent, the

applicant.  is put to monitory loss vesulting iq violation of his

constitutional right guaranteed under Artiale~305 A of constitution
of  Tndia. The applicant further submits that by tbe first respondent
not paying_the applicént his HRA and paying the sa?e-tn the applicants
in O.A. No. 67/95, his fundamental rvight to eQnal%tﬁ before Law as
enshrined din Avrticles 14 & 16 of Constitution of 'India are bheing
violated. The applicant submits that the action jof the respondenf
postal  authorities is illegal, unlawful, npposeditq Rule-5 (c¢) of
Rules governing the payment of HRA to the employee% and opposed to the
Principles of naturaj jnstice and oppnéed to the Judgment dated
05-07-96 of this an'ble Tribunal delivered in O.AlNo, 67/96, opposed

to Articles 14,16 and 300 A of constitution of India. Hence the O0O.A.

on the following amnngSt other.

GROUNDS

a)  That the applicant is fully entitled for the House Rent Allowance

as an employee of the Respondent department. -1




h)
}-4'\
o)
a)
A
@)
P
f)
“‘ g)
5)
<
;

Netails of remedies exhausted :

That, the Rule-5 (¢} relating to the conditions for drawal of HRA
has no application to the circumstances under which the apbljcant
was allotted the Quarters under the control of 4th respondent anda
for with-holding ‘the House Rent Allowance by the first three

respondents.

That  the Tfirst three respondent. auvthorities ought to have seen .
that the Quarters allotted to the applicant was done on the
persuation of the applicant without any assistance and help from

the Respondent -Postal NDepartment.

That the appljcaht 1s directly paying the rent which 1is called

"Licenace Fee" to the BHEL.

That. the first three respondents ought to Havel seen that thisg
Hon'ble Tribunal held that the apb]icants jn:O.Ath. 67/95 who are
similarly placed Jike the applicant are entitled to receive the
House Rent Allowance and as such the applicant is also entitled

far the M.R.A.

That the first three respondents ought to have paid the applicant
the arrears of his HRA as well as the current HRA following the

Jndgement dated 5.7.96 in O.A.No. 67/95 by this Hon'ble Bench.

Other grounds will be urged at the time of hearjné the 0.A.

The applicant submits that the applicant approached the respondent

‘Postal Department. through his representation dated . . Q%LLJsg{. - ey

but  no action was taken by the first respondent so far. Thereafter,

after Judgement dated 5.7.96 was delivered in O-ALNO. 67/85, the

c--.8/-
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applicant sibwitted another representation dated
the second respondent which was forwarded to the First respondent  and
no action was taken by the Respnndent-Posta] Dep;rtment on the said
representation too. Further by letter dated "11.09.96 the first
respondent made it clear that the henefjtrclaimed”for in O.A.No. 67/95
was heing implemented in respect of the applidanﬁs in O.A. No. 67/95

only. They ‘are, therefore, constrained to approach " this Hon'ble

T™ribunal.

6) Matter not previously filed on pending with any other court :

The appljcént further declares that he has not 'prevjously filed
any application, Writ Petition or Suit or any other proceedings
raegarding the ﬁatter is reépect of which this application has heen
made hefore any court or any other authority or any ather bench of the
Tribunal nor any such application, Writ Petition ér suit is pending

hefore any of them.

7} Relief songht

Th view of the facts mentioned in Para-4 above, the applicant
prays that the Hon'hle Tribunal may he pleased to pass an appropriate
Order declaring that the applicant is fully entitled to receive and be

_ ‘ _ _ . et .
paid full HRA even during his hennthn occupation of the Quarters

No. . =203 .0n . . . in BHEL township under the control of the 4th

respondent and that the action of the respondent Pastal authorities in

a9/~




not. paying the House Rent Allowance to the applicant as illegal,
mlawful, opposed to the equality before Law as enshrined under

Article 14 & 16 of Constitution of India and opposed to Article-300 A
of Constitution nf.india and for issuing a consequential direction to

the first three respondents ta pay the applicant forthwith the unpaid,

with-held and recovered ATTeATS of House Rent. Allowfnce
. U9
from :..Lﬁf?fit ..... which works out to Rs.}jflfp . till thgéda$a=e£=

f it ldng—af—this—0TA. and issve a further direction to pay him his House
Rent Allowance in future regularly in his salary énd pass such other
order or orders as this Hon'ble court deems fit and proper in the ends

of justice. . L

8} Tnterim relief, if any, praved for :

Pending disposal of the above 0O.A., the Hon'ble Tribunal may be
pleased to direct the fjrst_three respondents to paf:the applicant his
House Rent Allowance regularly every month and pay him the arrears of
House Rent Allowance from the date he was stopped paying HRA and pass
such other Order or Orders as this Hon'ble Court deems fit. and proper
in the ends of justice.

9} Particuwlars of the Bank Draft/Postal Order filed
in respect. of the Application Fee :

01. Name of the Bank on which
drawn

02. Demand Nraft No.

on

P £./B.G.[D.D./Remevat

‘ . (fpé - I ----10/-
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TN THF. HONOURABLE CENTRAT. ADMTINSTRATIVE TRIBUNAT,

HYDERARBAD BENCH AT HYDERABAD
0.A.No. : of 1987
Between : . \ '
01 U’d@q 9%&( - ... Applicant
an :
THFE. CHTEF POST MASTER GENERAT,,
A.P. CTRCTLF, HYDERARAD-1
--. Respondents
.
TO THE MATERTATL PAPERS (DOFUMFNT% RFTTPF UPON) BY THE APPLICANT
S1. Description of the dncument Annexure Page Nos.
No . ' No. From To
- T T T s s - ‘Cbﬁrwﬁuai YR - - - - - - - oL
01. Copy of Thp 44 ¢m9n$—~—4@tmpr I ‘ | 2—
dated .. l ... lissued hy
BHFI,
: : : 13
02. Copy of fhp Rent  Receipt 1T
dated. 24N IS in  proof of
nayment. of rpnf by the applicant
e, 1.0 BHETL.
03. Calculation Memo of arrearse of TTX ‘ w \kl
HRA pavable to the Applicant :
04. Copy of the Representation given v AR
) hy the °~ applicant to the :
4 respondent. authorities .
05. Copy of the Judgement dated v ;: ‘ 6 FD'Z/\{
| 5.7.96 delivered in OA No. 67/95 "
‘ hy the Hon'hle Central
Adminstrative Tribunal, Bench at
l Hyderabad
06. Copy of the representation given vI 28
by ° the applicant to the
respondent. No.?2
i 07. Copy of the Lr.No. TAL/LC/5-3/95 VII ! ;L’C;
dt. 11.09.96 from the Office of
the 1st respondent. ,
OR7. Copy—ofthe Tepresentation—dated VT ‘
. .ﬂ_m—r-.—.——gW?ﬂ—%Y“Fhﬁ—apﬁl;; _
) bam:.
Hyderahad ~
Date )
s
Advocatt® for Applicant
l
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' DEMAND NOTICE
BHARAT HEAVY ELECTRICALS LIMITED | nv/ra/est. Rev 7am042:

RAMACHANDRAPURAM, HYCERABAD-500 032. | Cae25712/796.

AC-091

‘' Rey-i

/
<

G, VIDYASAGAR;POSTAL DEPT:
* SHOP/QUARTERNO.: 203267~ w.a =il 1w iy
'RAMACHANDRAPURAM, HYDERABAD 32 5 |

Dear Sir/Madam,

An amount of Rs. - 1~ 314.00is due from you towards rent and allied charges You are requested to pay the
same in our cash office on or before. ~24/01/97". failing which service connections for water
R Eupply and electricity may be disconnected besides taking suitable@aacltrlgr] as per the terms of the agreement.

Ii'{ent e -FOR - JANUARYI 19¢97. 39.00:

Water Charges FOR JANUARY,*1997 50.00: .

Elec. Charges - UNITS 68. : 86.00:

Arrears due towards rent and service charges @7 P“‘"ﬁ) C/&m 5‘55{' 1’
Other dues (Medical, Telephone, Transport etc.,) Ry RN 4

1,31440 )33/52

o . | M 37 MI )

' ' | : ‘. | : ' Yours faithfully "
" Total (Rounded off) 7314.00° 99X /, for and op behalf of BHEL
o _

e e N e e e .
2|3 BHARAT HEAVY ELECTRICALS LiﬁﬁlTED P AY:] N"-.S |_ |: 'p
2= RAMACHANDRAPURAM, HYDERABAD-500 032, - -

A

Paid into the credit of Bharat Heavy Electricals Ltd., asumofRs. 17314.00: 8534//_

by cash towards rent and allied charges for - J ANUARY,: 19977

X )
e N N Y
'_ . ' " Notes Rs.
\ o ' . ) 500 x
' . : 100 x i
: ' ! _ 50 x
RECEIPT NO.: Section Code . . 20 x
81 . 10 x
Dat P Cod >
ate: arty Code : : . 2
P aM042 | ' T
Account Code : i o Coins f
B0 000 | TOTALRs, | = =228 /—
T A DEMAND. (f1,314:00./
A J e ,, REFUND * | —"

Cashier SAO/Misc. - Depésiidr" . _ o _ :

G VIDYASAGAR: POSTAL DEPT:
SHOP/QUARTER NO. 203G
PN RAMACHANRAF‘URAM HYDERABAD 32,
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ol PHONES 225353, 241011, FAX 040 - 281953 a CR.NO.: » . o)
12| " GRAMS : BHARATELEC TELEX[425: 62122~ ¢ | &RDT. : .. \
: Hegd Oﬂ‘ice BHELHOUSE sum FORT, NEW DELHI - 110049 A L] ‘
oo . : W LR L
N H : PR . z
:‘ . ! '_ - il 1. A
T R P, . I S

‘«4.982 00. (RUPEESH INE.FHi]iQDRED EIGHTY TWO AND. PAISEJ;NIL CNi
¥ y _— - vem §T .:‘E €B "_‘ .

. ¥ -n. i
A,.’ s AW g i1

-$1 j; }‘ Iy -, b’;‘; : ;é‘!
._,,.: * i (e f—;'fs'i‘!
i ,

4y tE

e R

—iE

4 vt ‘l‘ ‘ 5[% =t
T‘ALLI ED CHARGE§OF' AN}? -ON B

b )

s

Zéu

.r
T
N
o A
.
vi

5! : ‘ ia. A
‘;"u. NG HGE CASH OFF’CEJ'CASHIEH I'F: T o
‘;'l B ] ]I!.w;pq* hg-‘ri-»

4‘ w A% sl4"‘s‘__

Nl "g,-zltb 3 o
ECT 10 REALISATION) .-

it (DD/PO/CHEOUE su

\ o qu.‘g Ty, nu'fl!il!"-h.~ ﬂ :;Zh v i | i A Y in*'
H 1 H .
- ; '.r 1%
) 3 ooooafm w:‘wsu;,
4 St St
L’! 5 ‘fa . I-ig q.q&
ool bogniy “"' ".-K
@ ] e £
: ol
) . |
I ’ i
+ i ]
! : \.
. . . i
'i I . Hoo i
) :'j
o
\ ] i v
Yol
: I |
| ; ’ f
i 3 | ' I
. ’ I
) .. e ‘ H
] ; . ; 14
R . f '
1
»
L
| §
] | n
r b
’ "l ‘ l
‘1 ) L :
; X 1 Tll' :
| :
¥ : U
oo '
: I
| | '
qo -
. (-
. | )
' }Ii
. ’
: . '
v
~ N




Dimenve | [t

-.LCL,LH Iul FEMO OF axRhald OI I"H‘Jm ra Sl l‘u THE AI:E'LICn.mT

it - At it Sty R

@7?0?0%@ So@e& roe ! areéfed

Pt R R e ioi 5t T Rece of | Amount of
Pay From SN Months HRA HRA S B

I B S F Erituineial St A
* 2000

1 Joo®© | "8 25| D | 250 f

2. ljomo |1 193 [R5 { »eo | 2008

5. (@cL@f'irt»%B 21183 | 12 | 2L 008

a. |ppgo [NV 2-1259¢ | V2~ re® | Zeoeod

S [08’0 : ,’"‘-C)S- gf"l"&r | 2 %/-O r}@ X2

6. |y0 |16 | i~ | g0 2600

7. SE VA eIt | | ‘-

[reeo U 2 2 S o

9. /// B

10 /A/ | :

_______________ | e e e e e o e et e e e e e e e e o e

—-—.—---—-w—-.-—-.—-..—--———-.—..-.4—_-—.-——-—-_ ‘*--"‘"—-“"‘-"-""""""""""‘-““‘""'-‘""—"U"‘--.—--—-

rotal HRA 3 /7{ 75@ -

- - -..—_‘_‘_.-—.‘-_'_—,._..,._._......_ S




fron

I
- The Superintendent of FUS .
,Sangmm_:y - 502 001

- Paying rent and other chsrges to the BEEL guthoritfes as Pér :

G. Vidyasagar -

Mail Overseer )
Ramachandrapuram H.E.
Hyderabad

Sangareddy Divis{ion

S¢e, o
-~ Suyt Request for grant of BRA = Roquest - Reg,

"%y

Y ectfully supmit that the suthorities of BHEL
have allotted Guarterz to me on applieatéoa and 1 have been
Baying rents etc. to the authorities of a8 per thair

emand Notice every momth. o g

i submit that I was paté HRA wpto Janusry "S4. The
Postal Department was plesded to extand the benefit of mmm\A
of House - Allowance om pur with the employees working in o
Hyderabad City to the employees working in Remschandrapures also, |
during Mareh 94, Bgt curiously I have mot besn pnid the House |
Rent Allovance from Februsry 'S4 on the plea thet the SR
Cuarters ﬁ‘e Gﬁement ers end fore 1 sm not entitled
to House Ment Allowence. The.amount of A already g:m tome
$ lgo mcotwreﬁ from my salary from the date of sllotment
of ers to me. ' - _

I pespectfylly supmit that though the Guarters of
BHEL are Goynroment rs, we have been allotted by the
BHEL gutherities on our request snd not at the instence £
or request of the Fostel Department snd therefore we are

their demand Hotice ond we have not been allotted Xum freely
without sny rent or the ‘uarters sre not provided by the

Foztal Dapartment to me,

| 1, therefore, request you to kindly psy me the House
Rent Allowsnce ews {Eonth together with my salary to meet

the demand of the BUEL suthorities for payment of rent emd
also kindly repsy me the already recovered amcunt mu towsrds o
HeReAe from the date of allotment of Gusrters to me,

_#n eerly ection is solicited,

Thanking you Sir, o
. Yours faithfully,

o ( G, VIDYA SAGAR )
N ' :
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-IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABALAWERCH: gﬁgﬁw RIS
‘ - AT HYDERABAL . pok APAD TS
" o8 > -\ _,_r‘t .o
B 4\\-9«'.“""'?‘_,. : v : .
ORIGINAL APPLICATION NO.67 of 1995 L :
. P PPATE I O
! . ' . . ..:!'-'.! :;3 .:":
. \ X * : s . . ' a Q‘ o
- I ‘ ‘ ‘ DBATE OF OoRDER: 5 July, 1996
- - - | : v s
| BETWEEN: . . . - o IR '
' ' Sl . ' : { 1
. . R ' v 3
1. SWARUPA S,.KATLAPARTHI, E ;
2. M.THANGAHM, _ : : o
3. M.N.REDDY, S | Lo
4. CH.RAMA KRISHNA RAO, RS
"5, N.AMIBATAN, : el
6. G.SATYANARAYANA, S ' - s
_ 7. M.VENKATESWARM RAO, - Lo i
" 8. M.M.APPA, J SR
. 9. M.SANGAIAl, ' T
10. M.MALLESWARA RAO, ' Lo
l}. MOLD. KHAJA GHAJIUDDIN, L .
12. K.RAMA KRISHNA, ‘ e
.. 13. D.KASAIAH : : : .. Applicants -
i and
1. The Sr.Superintendent, S ' o .
Yelegraph Traflfic, : R B
Warangal Division, 1 B P
' Hanmakanda 506 CU1, : : ‘ Ce D
‘ﬂ * 2. The Chief Ceneral Manager, ' ' o BT
Telecom, A.P, (lReptg: Union of Indial, - :
hyderabad 500 001, ‘
3. The Sr.Manager, Estate,
BHEL, Ramachandrapuram, .
Hyderabad 500 032, - - -+ RESPONDENTS
COUNSEL FOR THE APPLICANTS: Shri C.SURYANARAYANA
x ‘COUNSEL FOR THE RESPONDENTS: Mr NV Ramana, ADDL.CGSC
CORAM’ - _ : 1)
. ' . S
‘ HON'BLE SHRI RLORANGCARAIAN, MEMBIER {ADMTHISTRATIVE)
) .
JUDCEMENT
(AS PER HBON'BLE SURI ‘R.RANGARAJAN, MEMIUIR (ADMINISTRATIVE)
FIY i
lleard Shri C.Suryanarayana, gﬁbarnud counsel for
. the applicents and Shri V.qucﬁwdrd.RQO representing Shei
% Lo \.
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'i,

P .

2 N

i

| .“N.V.Ramana, learned standing counsel for the respondents; o

2. There are 13 applicantsa in this OA-who are working
in the Telegraph Qffice at BHEL, Ramachandra Purﬁm;ﬂ'
PN - |

lyderakhad. The dates of joining of the applicants 1 to 10
are indicated at Annexure A-7. The applicant No.B has been
relieved on 23.8.94 on

tronsfer to Sadashivapet.

while Lhe applicant 13 has beon wi-tklng aslince Qetobey,

b
-

1994. . | ' ' oo

3. The applicant 10 is the Awsistant Superintendent,
.-

Telegraph Traffic and all of thewm were provided with

quarters in the BIEL Township and date of occupatidn was on

various dates between 1992-94, ‘The abplicant‘lo had aigned

the letter dated 22.6.94 addressed to the Eatate‘oﬁficer,

Township Administration, RHEL to the effect that he will
pay the licence fee at 10% of his bhasic pay'and:CCA and

also agreed to forego the House Rent Allowance admiszsible

-

to him as per the extant rules and “occupy thel quarter

allotted to him in BHEL Township, Ramachandrapuram, 1t is
stated that the "other applicants had not given any such
undertaking. R-3 by his letter No.REF;HY:TA:E0:94 dated

oiioe , him
ZU./.Ud/Unu.Ud {Annexute A=) addressed o W= ruquovlud(iu

’

give details of the employees occupying houses Lat BHEL

1

Townuhip, The details were supplied to him by W-2 by his

letter No.B=1/94-95 dated 24.8.94.(Annexure A-4). - Para 3

L

of the letter is relevont which r?ﬂﬁ as below:
o 1

- ' . 1

"House rent allowance is being drawn and
paid to  the olflicials.’ hue to  the
|
(RS : ‘
,\\ ! {» .
. ¢ o .
A R .
g LA o

_ The

“applicants 1] and 12 are working there since July 1994




0 ﬁ*r
-, b
l' 'y !Ii‘th' i E R
- following reasons the quarters were not L ; - ';"
B iyl rallotted according to the eligible type, ) '
3 | Lhe oftlcinle emoluments wore supplied to ; . o
" . the BHEL authoiity for recovery of ‘HRA - DU
. f* ‘ ahd: they have charged only 10% licence :' BERNT p'zkﬁ
. Pl-* P .-fee on pay, I/R and CCA.  ‘The BUEL _; | ; -
gﬂn:-17qﬂ-__: authority is not chérgig?\as per central’ '
e N P AR R . : : . ..
m\ig' f Covernment rules, Thi: ¢ otficials are. - T g
SRR paying * the rent charged by  BHEL 3
| . ol harltlen privile l\‘(, Heunve HRA agouldd SRR [
i C , i . [ ot P
S -+ not be recovered from the pay bills." - - S
H o . Lo : ) . [ ', : }
LA ﬁurther clarification Was askedliur'by R-1 vide letter
L NoLEST-17/RI'A/94-95/81 dated 2.9.Y4 (Annexure A-5) to know g
 ,Qhether HRA paid to the officials eccupying house in;the !
‘ " BHEL Township is to be stopped and whether the HRA payment
AN - i .
-..\.‘ i ) - . D
© {already made should be recovered frowm them or not. To this R
E clarffication; R;2.'informed R-1 by the impugned letter‘ S
'ENurTﬂC/TT/ﬁun]/Dd/z dated 273.11,94 (Annuauzu A-G) that the ‘
ikgv _occupants ..~ of - the 'quarters , ‘in BHEL Township,
-, Ramachandrapuram are not entitled Lo HlRA &S per 5(c) ot the f
-‘_ conditions for drawing of Hﬁﬂ under [R SR Part vV (HRA &
CCA) 81nce BULL is a Government of. lndla undertaking and e .

further a dlrectlon was also issued td-recoverrthe HRA
already pald ‘to the officials occupy;ﬁg houées at BHEL
'FﬁlliTownuhip.. Recovury of the KA alreudy puid was also.
B orde:ed by Lhe 1mpugnod letter dated 4.12. 94 (Annexure A7).
@7 A a consequence of the above letters, payment of HRA tov
.Jthe mqnth.ofhbecemher 1994 has been stopped and recovery
' ;for_rhe”HRAvbéymeﬁtlmade earlier was ordered from the month
of Qanhﬁry iOﬁS,bﬂ per the detnils giyoﬁ iq Fara 4.6 of - the
| OA-'.*_'-_ = |

0.

i)




. -

tthe excess HRA alleged to have boen made earlierv. i

4, : Aggrieved by the above, this OA has been filed for.
' aettiné aside the impugned orders doted 1.12,94 hnne}pre.
"'A7j read with the letter dated 23.11.94 (Annexure A-6): and

';“"for consequéntial direction to continue the payment of lRA

from the date it was stopped and stOppage of recovery of

5. Tha maln conlent lon of ' Lhe applicanta in l'hi:i' OA

-

. is that the Telecom Deﬂartment has not allotted nor dld it

'dllot thoae quarter¢ Lo 1Ls employees according to 1tb own

rules. ' Even allotment order does not 1nd1cate that the

:'Department had allotted the quaqrbru but it is allotted

'dlrectly to the appllcants by BHbL management. The'

appllcants are payxng llcence fee dnd other charges direct

“to” the BHEL" authorltles. When_the quarter is allotted-by

the Covernment of. India undurtakiﬂqu {BHEL is one among

them)‘:the quarter 'allotted ‘canmﬁk be deemed to be a

Government quarter ~ and hence the applicants are not
disentitled for payment of HRA.

. .

6. A reply has been filed in this connection

rreéisting the prayer. The reply states that -in terms of

Govt. of India O.M.N0,22034(1)/82-P01.111 dated 10.4.95% and

1 24.4.87 (Annexure R-II of the -reply), grant of HRA is

subject to certain conditions under which CGovernment
se€Tvants occupying Govt. accommodation are not eligible tor

BRA.  Since the quarters provided by BHEL‘ are Govr,

quarters, and the - applicants who are Covt., servants are in

occcupation of the Govt. accommodation they are not eligible,

- tor HIGA,

N o

-

ii
ol
'
L
!




S 4
o .
Q‘ l F
7.U The‘ma&n controversy now ig whether the quarters
in ocqupationiof the applicants at BHEL - Township can be
‘said to be the Govt., accommodation for the lpurpose of
. admissibility of HRA to éhe applicants. l{ |
i | j
| B : . ' C
8. The law in.this-connection has been analysed frc*
the va;ious citations Qnd il was helé in O.A.N0;943 N
decided today that "the iaw laid down in this connepfion iy
that the ‘acéommddationl provided .to the Govt. éérvants
directly by tﬂe autonomaus Chrporupion/undertakingsbeythe
direct effdrt of the allottecs cannoﬁ' be cohstrued HE]
accommodation provided by the Govt.. Dupartﬁent ana :also
cannot be treated as accommodation procured: through the
'Qact;ve assistance and  help of Liie concernedi Gove.

Department. Under -thé above circumstances, the Govt.
servants are entitled for URA. The converse is that it the
\4accommodation is either provided: by the Govt. or through

~their active assitance, cooperptiion - and help, the
1 !

i

accommodation.is to be treated as 'the one provided by the

Govt. and such allottees are digentitled for HRA."'

9. ' The case has, to be looked\from,the law as laid

o

down above. : In para 3 of the ﬁéttcr to the Aséiﬂtant,
Superintendent (TT), Telegraph Office, R.C.Puram .vide

letter No. cited supra dated 2:.0.9.0 (Annexure 4),whidh Lo

extracted in Para '3 above it is stated that the HRA could

’ ' - r
hot be recovered for rcascns staled in tLhat: para. It is
' : ' }

also submitted by the learned counsel for the a[:wpii-r.:n[;s
. Ly




Ep,

-

that the llcence ‘fee has beLn paJd d]tﬁct by the applicants
i

) . #
themselves and | the"'quarterb wutu.

oblained by their
pursdatiéﬁ w1th the BHEL authorities and. the bills for

collection of 1licence fee will prove that -the billing for

“y and 'sent"to the. allottee and not _tﬁfough the Telecom

Department .

10.. © The regpondentsy thouglf stated that the quarters

were - allotted through = the ‘efforts of the Telecomn

F

L8

the OA. Reply also is silent in‘regdrﬂ to the various
effoct# taken. by the. Department for gel.ting the quarters

-

allotted for their staff working in BHEL Township.

A !
1i. - in view of the above suhml"uxond, without any
N{ relxdble prooL on elthe side, it is not possible to cowme

v

to a conc1u51ve decision whether houses in:BHEL were given
to the appllcants herein ‘direct or it is 2llotted through
i the Department. Iﬁ ordér' to ascertain the _facfual
posxtlon, Reglery was dlrected by Lhe order dated 19;2ﬂ96
to ggtAnecessary'detalls as above by addressing a ietter.to
‘\ the Director, BHEL.  In pursuanéélof‘the above directions,

Rt :
Registry addressed letter No.CAT/HYD/Judl./On.67/95_datnd
6.3.96 to the Directof, BHEL, Ramathapéraburﬁm. ‘the Senior
Managér (lcutate), HHHL- haﬁ _rupE;;d “Lhnt Cletter vide
reference No.HY/TA/ED/96G ﬂatea 26.3.96. For the sBake of

clarity, the contents of the letter are produced below:

"With reference to ‘your ;letler cited

above, the " information ¢4s  furnished
L) ‘

payment'of‘llcence fee etc. is dlrectly‘done by the BUEL -

Department, no eviflence. Lo Lhat ettect has been enclosed to.



hereunder as reguested by you.

< ..+ Quarters owned by DBharat leavy.
. ;f Electrical are allctted to the applicants
| cf Telegraph Department on phqir request

‘i .
and duly recommended by the department.

Ligt of empoloyees uataying in the .
BHEL quérters is enclosed for your K
AP j
. ' i

The enclosure showing the Telegraph ﬂﬁpurtment empo]oﬁecﬁ
T Tk : . |

o~ . information." i

staying . in the company quu%ters is also attached to that
letter. It has been clearly stated in the above letter

* -

that the gquarters owned py BUEL are'jailotted to the
applicants of‘ﬁﬁlegraph D@partment'on their request aﬁter‘
éetting recommended by the Department. The above reply
shows that the rerquest way made Ly the enployees only and
not by théjTelecoﬁ Department. The‘quartcrs were allotted
Fo the cemployees on their,réquest and hunqe they are tdﬁhe
treaﬁeﬁ as principal allottees. The rqcomméndations by ;the
‘{DOT are only to identify the employeeé belonging to Telécom
Department and to stand as a surely in case the emplo{ees
ailétted‘with the‘quarters fails to pay’ licence fee hnd
other charges. Hence the Te¢lecom Department”ﬁaﬁ be.treaﬁeﬁ
only as a proforma aljottee for the pufpose of surcty Qnﬂ
tﬁey Vhave_:no. hand in  allotment of quarters to ,&hn

S L ;
\prliqgntS'hereiH. From the above_andlysié it‘transpf&eu
thét the applicunts.goﬁ-qua%ters dl]Otth‘to Lhem on tﬁoir
_requesﬁ{ occupied those Qquarerters and'paid.rentul chéﬁbuu
_@ifec;lg to BHEL. Eveﬁ in ﬁhe list attached to the letkcr
‘ L K

~dated 26.3.96, nowhere it is; stated that the Department




. U ! ;)/ ; _ ) .\\\
~ 5 o - ’ Ay
., «
! ' 4
alYorted anavters and tha 1l b e e tealtortedd Lo o
. J *
the applicants. The Annexurc shows the name of the o

allottees as the applicants and also the date of their
occupation  of those guarters. It is centra to  the
. 4llotment -letter issued by VSP Lo the applicants in OA

-

945/94. vSP has shown one of the -officials of ‘the ﬁ

)-— 1
Xdepnrlmuut by designation as an allottee and thereafter, the

yuarters wWoLo Jeral Lol el Lo lhe applivants  in that oA
here is clear indication in reqard to the re-allotment of Sy

- ™ .

quarters- by Lhe parent Deparvbtment 1?'"‘: applicanta in OA

945/94 as per the allotment orde In the preuent caze, neo

allotment order has been enc]erd and even the annexure to

the letter ‘of BHEL shows the dpplncaan as allqttgq@ and AL
nowhere it is atated th?t the-deparmqu was allottg& the
quarﬁers. first and “then real]otmenﬁm wag done Lo Lthe
applicaan:kin. this OA later A 'perusrl of the Demand
Notlce Mo. AA/HISC/EST RFV/1994 dated 1.12.94 (Enclosure 1
_“’to the written arguments of appllcaan) isgued by BHEL
clear;y shows"fhat it was directly -dddreabed'.pgj_the
applicants® and cash receipt for . the’jdemand .was zfssued
directly' by BHEL lto the ailottees as can be ‘sqgn‘,ﬁrqm:
Lnclosure II. In view of the above documents it_can.ﬁe
reasonably’ concluded that the gquartevs 1n BHEL ‘Townuhip
I\‘we:e allotted to the applicants herein divectly by the BhtlL
authorities and no substantial dssitance oOr help orv

_ Cooperatlon wa s extended. by the-nppurthgntpl authorities in
! . :

} getting the, quarters for their employeeb hcaquurtpred in

BHEL Township. _ | A PO k




9 } i

i?f' ‘From the above dicugsions, theve can be no doubt

in the mind of aanddy that the guarters in the BHEL

to the individual employees i!

Township were allotted )
directly. Hence, it has to be held that thelapplicantslg
were provided with the quarters from the Government, of “
. S P

BHEL directly wiphout' acﬁivai?

India Undertaking ' viz.
f”\

Lssitance and help from the Department of Telecom. In view

of the law lald duwn ad ITncteated oo pava B puprs the

-

.

: k !
13. . In the result, the following direction is given:- !
“n: moplivants are entitled for HRA ewvan thoooh:

1 '
Loy g e G Lrhars anniag Lo }]l}ﬁ‘:i’., RO TS TN

. o R A . ST i £ 71 notte -
. —_— LR - - L T was e -

.nr'"‘ BRANG . Sl 30 hn“:J I TiLoAany ramnderd hno

~and excess payment ol FRA Tuw

Cooan mrtGe Dor L aslesuel
s
’ i4ong sturped wack oo then @Enug wilh bthe uregnr?

“< ~.n payable to then froen che Gate of  LLOPpays ﬂf‘ﬁhh

-
-
i~
-
it

resumptien of the peywent of ERA in pur bU11L= oL

Lk nrﬂe:. Tiaa ;cc compllance LCY Duymént of u“zpa~« Ao
i

area'm"n‘hg vom the K date of rece 1&L of 4 vGpy ok Lhis

-

0

\w T4, The OA is vrdered accordngly. oy costin.

-

”‘riillw"l . . R

CTIFIED IO "l (&‘“h' f@ﬂf

R ‘7‘.-.":-"*\";3;:;\; —
X ‘ A | ez

L. ° . 0 -
ORI ) R AR .
i X
) : LERTIRL MR . ERFETN :
' - {:;1:;. .
AN S TLR AT

e
i

applicants are entitled for HRA. o R

[L -
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"‘ Frem G \/lofdﬂ ow' .0 4 o : o .i )
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EL L Te .
a The Superintendent of POS

© i . Sangareddy Division
-\ . Sangareddy = 502 001

©LoBig,

. | S - ~

. Subs Grant of HRA -~ Reg.

A | . !
(=S ’ N ! g . oy !
ro The authoritles of BHEL have alloted a quarter: 2?
E to' me on my application and I have been paying rent etc. ; o
i as per BHEL's demand notices. : o R |
L - i

¢ , I am not being paié the HRA on the plea that B}
BHEL Quarters are Govt. Quarters and therefore, I am not '
; entitled to the payment of HRA,
i

i

_ In view of the order dt. 5.7.96 in OA No, 67
1 i of 1995 filed by SWARCOPA S. KATLAPARTI & 12 OTHERS

. against THE SR.SUPERINTENDENT OF TELEGRAFH TRAFFIC
HANAMKONDA AND 2 CTHERS, I am entitled t6 ‘payment of
HRA by the Department. I therefore, request you kindly
to apply the principles laid down in the said order

- dte 5.7.95 and take action to grant me HRA with effect:

E from the date of my joining at Ramachandrapuram P.Q,, - i
.\; ' BHEL or from the date from which HRA entitlement is '

;declared for Ramachandrapuram Staff., I request for early
ffevourable action,

: d 5 Be pleaged to consider, ' ’¢§E§EE,7 e
‘-?- I ' - - — 77 Yours faithfully, - e KX

:;:J'1 . | C{ Q;Z?W“
Names 2VL
BHEL Tewnship ' Designation: .
'Ramachandrapuram HE Offices " (‘{C pwcw H (, '
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f. Office of the Chief Gene¢ral Manager Telecom, Hyderabad ~500 001
No. TAL/LC/5-3/95 . rated 8t Hyderabad the
S LSS . 3 11%09+15996
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1) The Senior $uper1ntendent
Telegraph Traffic

©/0 GM Telecom, Warangal “Area,
' Hanumakonaa - JDG an o

-

"2) The Telecom Dlatrict Manager e
‘-"-TSangareddy District A
GANGARELDY = 502 050

———
e A

Subs Paymmnt of HRA to- Telecom Officials
in occupation of BHEL. Quartora -
Implementation of CAT Hyderabad '
Judgment in O.A. No. 67/95

Voo -;- : Ve Lol RRR ji
e Kindly refer to c A.T.. Hyderabad Jndgment dated “;‘ :
-Sth July, 1996 in Q. No. 6? §F1995 filed by 3mt. Swarupa
S. Katlaparthi and 12 chera tg;pay HRA and arrears,
ZQUHﬂ " In this regard. I am. directed to state ‘that the
. Chief Genexal Manager, T@leeom. AP, ﬁyderabad has decided
- to ‘implement the Judgment of - the Hon'blm Tribunal to the '
applicants only. As ‘stch, you. are requested to take
immediatel necessary ggtiondto;cqmpby with the Judgment

K - ' LA
to -avoid contempt of Court/Legal complications.

LI

3 Receipt of this letter may be acknawlgdged and

ccﬁpliancq reported,

88/m
{B.V.R.  Setty)
Asst.General Manager (Legal)
" 0/0 the C. 0 M.. Telecom. A.P. Circle
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3. The applicant in OA 617/97 is a Class IV employee.
He is occupying the guarter No,219/H in BHEL Township under

the control of R-4,.

\
4. The applicant in 0OA 818/97 is Postal Assitant
occupying the guarter No.270/H in BHEL Townghip under the

control of R-4.

5. The applicant in OA 618/97 is Postman ocCcupying

guarter ﬁ6l280/6 in BHEL Township under the éontrol of R-4.

—_—

I

6. The applicant in OA 620/97 is Postman occupying
the gquarter No.277/H in BHEL Township under the control of

|
R-4.

7. The applicant 1in OA 621/97 1is Mail Oversear
occupving the guarter Nec.203/G in BHEL toiship under the
control of R-4.

!
8. The applicant in OA 622/97 is a class IV employee
occupying quarter No.270/G in BHEL Towthip under the
control of R-4.

'!
S. The applicant in OA 623/97 is Postman occupying

guarter No.268/D in BHEL township under the| control of R-4.
10. The applicant in OA 624/97 is Postman occupying
the guarter No.293/H in BHEL Township under the control of

R-4. i

|
11. All the applicants were denied House - Rent

Allowance on the pretext that the quarters'occupied by them

|




IN THE CENTRAL ADMINISTRATIVE TRIBUKAL: HYDERABAD BENCH:
AT HYDERABAD

ORIGINAL-APPLIGCATION-NGs:616,-617,-618,-619,-620,-621,
€22, 623,-624 . 0f-1697

BATE-GF -ORBER: --9th-May, -1997

BETWEEN:

D.NAGAIAH .. APPLICANT IN OA 616/97
N.GANESH ¢ .. APPLICANT IN OA 617/97
V.BRAHMA REDDY = .. APPLICANT IN OA 618/97
S.K.DAWOOD .. APPLICANT IN OA 619/97
K.MANIKY2Z RAQ .. APPLICANT IN CA 620/97
G.VIDYA SAGAR .. APPLICANT IN OA 621/97
K.NARAYENEA .+ APPLICANT IN OA 622/97
B.NARASIMHA REDDY .. APPLICANT IN OA 6245/97
A.SIDDULU .. APPLICANT IN 0a 624/07

AND

1. The Chief Postmaster General,
4.P.Circle, Hyderabad-1,

2. The Superintendent of Post Off
Sangareddy Division,

L
=
iy
a3 m

A
.0. 502001,

Manager, Estate,
amachandrapuram,

[ 620 i
I VB

CCUNSEL FOR THE APPLICANTS: Mr. P.N.A.CHRISTJAN

ices,

Sangareddyv 502001,

s

RESPONDENTS IN ALL THE Ohs

COUNSEL FCOR THE RESPONDENTS:Mr.NR DEVARAJ, S8Sr.CGSC
CORAM:
HON'BLE SHRI R.RANGARAJAN, MEMBER {ADMN.)

GRPER

|
I

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADNMN.)

Heard Mr.P.N.A.Christian, learned counsel for the
T
applicants anc Mf.N.R.Devaraj, learned standing counsel for

the respondents in all the OAs.

|
2. The applicant in OA 616/97 is Postal Assitant and

he is occupying the quarter No.289/H in BHEL Township under

the control of R-4.




one provided by the govt. and such
allottees are disentitled for HRA."

l14. It is not  necessary for this Tribunal to
scrutinise each and every case to adjudicate the
eligibility of the applicants in these Oks for the purpose
of grant of HRA. The respondents should themseﬁves analyse
each case on the basis of the law laid down by this
Tribunal and decide the issue in regard to admissibility of

the HRA to the applicants in all these OAs.

15. The learned counsel for the respondents submitted
that the cases will be analysed in accordance with the
norms extracted above and a final decision on each case

will be taken.

it. In view of the above submission, we direct the
Post Master General, Hyderabad Regicn, Hyderabad to decide

the c¢laim of the applicants £for payment of House Rent

Allowance and also return the recovered arrears of HRA in

accordance with the above norms expediticusly.

17. All the OAs are disposed as above at the admission

stage itself. ©No order as to costs.
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are Government/kutonomous/Public Sector Undertaking
quarters. All the 9 OAs are filed prayipg for direction to
R-1 to pay them House Rent Allowanée 'aﬁd the recovered
arrears of HRA from 1.9.91 or from the date they are

eligible for HRA.

12, The applicants rely on the judgment of this
Tribunal in OA 67/95 decided on 5.7.96 to state that they
are eligible for House Rent Allowance though they are

occupying the quarters allotted to them by BHEL.

13. This Tribunal had already laid down certain norms
for payment of HRA to those employees who are occupying the
quarters belonging to Public Sector Undertakings. The

norms laid down in this connection read as follows: -

"The law in this connection has been
analysed from the vartous citations and
it was held in 0.A.N0.945/94 decided
today that "the law laid down in this
connection is that the accommodation
provided to the govt. servants directly
by the autonomous
corporation/undertakings by the direct
effort of the allottees «cannot be
construed as accommodation prdvided by
the govt. Department and also cannot be
treaﬁed as accommodation procured through
the active assistance and help of the
'concerned govt. Department. Under the
above circumstances, the Govt. servants
are entitled for HRA. The converse is
that if the accommodation is either
provided by the Govt. or through their
active assistance, cooperation and help,

the accommodation is to be treated as the

J
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